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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO,: 

TxNO 

DATE OF DECISION 2.3.2000 

Radhakrishna Ghasi ranj I & 0 rspetitioner 

Mr. Y•VShah 	 Advocate for the Petitioner [s 

- 	 Versus 

Union of India & Others 	Respondent 

Mr. N3.3hevde 	 Advocate for the Respondent 

CORAM 

The Hon'ble Mr. 
	 V.Ramakrishnan, 	Vice Chairman. 

The Hon'bte Mr. 	 A.3.Sanghavi, 	Member (J) 

J U D G ME NT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ! 

. 	, Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal 



1. Radha3crishna Ghasirarnji 
2, Shobhalal Ghasiramji 

Ramswaroop Pansilalji 
Kishorekurnar Krishnagopal 

S. Abdulbanif Abdulkarjm 
6. Daichand Tarachand 
, Suresh J. Joshi 

C/o, Loco Foreman 
Western Railway 
Gandhidharn (Kutch) 	 ... 	Applicants 

Advocate:- Mr. Y.V.Shah 	- 

Versus 

Union of India 
through the General Manager 
Western Railway 
Chu rchgate 
Pombay-20. 

Divisional Mechanical Engineer (Loco), 
Western Railway 
Ajmer (Rajashthan) 

Loco Foreman 
Western Railway 
Gandhjdl-iam 	 •,• 	ResDondents 

Advocate: Mr, N.S,Shevde.-

ORL ORDER 

IN 
Dated 2.3.2000 

O.A,/385/93 

Per Hon'ble Mr. V. Ramakrishnan, Vice Chairman: 

The applicants have challenged the 

order dated 2.7.93 which seeks to revert them 

from the level of Diesel Assistants/First Fireman 

to that of Second Fireman, The Tribunal by its 

interim order dated 15,7,93 had directed the 
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to maintain Status quo. We are 

nformed that in view of these orders the appli. 
Cnt. 

're cofltjrud as Diesel 'Assistants in the 

sc1 cf 950-1500 which is the scale for First 

Fireman Mr. Shevc3e now informs that all the 

Seven applicants have Since been regularised in 

the scale of P.950.1500 as First Fireman/Diesel 

Assistant and that the question Ofir reversion 

creg not 
arise. Mr. Y.V. Shah states that in 

the light of such a statement, the applicants have 

no grievance, 

2 	
In the Context of the statement of both 

the Counsel, and in the ]ight of the Subsequent 

eve1oment of their regularisation the O.A. has 
become 4 infructuous, is disposed of without any 

or?rs as to cost. 

- 

(A. 3. Sanghavj) 	
(V. Ramakri;shnn) Member (J) 	
Vic Char 
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APPLICANT(s) 

VERSUS 

RESPONDENT(s) 

I N D E X 	S H E E T 
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_________  

Certified that the file is complete in all respects. 

Signate of S(J) 	- 
	

Signature r'f Deal. Hand. 


